
 

SHRI BHISHMA NARAIN SINGH: Sir, 
except thanking the hon. Member, I have 
nothing to say. I have already replied. The 
new point about atomic pollution I have  
noted   down. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): Sir, Mr. Pant made a few pointed 
suggestions and he wanted the hon. Minister 
to react to them. The first point was whether 
the Central Board which will be constituted 
under this Bill will be an independent Board, 
independent of the Water Pollution Board; 
and secondly, whether the Chairman of this 
Board will be a full-time Chairman or a part-
time Chairman. I hope the hon. Minister will 
react, to it. He has not replied to these two 
specific points. 

SHRI BHISHMA NARAIN SINGH: Sir, I 
said I have noted their suggestions and the 
Government will be benefited by the 
suggestions made by the hon. Members who 
participated in the debate. 
1810 RS—9 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Nanda, the provisions of the 
Bill are there before you. The suggestions 
which Mr. Pant made are, I think, very 
valuable suggestions and the Minister will 
certainly take them into consideration when 
the Bill is implemented. 

Now,   the question is: 

"That  the  Bill,  a3   amended,  be 
passed." 

The motion was adopted. 

THE SALARY, ALLOWANCES AND 
PENSION OF MEMBERS OF PAR-

LIAMENT      (AMENDMENT)      BILL. 
1980 

THE VICE-CHAIRMAN / (DR. RAFIQ 
ZAKARIA): Now, we go to the next Bill, the 
Salary, Allowances and Pension of Members 
of Parliament (Amendment) Bill. 1980. Mr. 
Bhishma Narain  Singh. 
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The question was proposed, 

SHRI V. B. RAJU (Andhra Pradesh): Mr. Vice-
Chairman, this is an amending Bill to the 1954 Act 
which refers to the concessions or privileges or 
facilities granted to the Members. Now this 
amendment is for those who are no longer 
Members, that is, those who have ceased to be 
Members. But has the Minister considered what 
the fate is of the sitting Members? 

SHRI BHISHMA NARAIN SINGH: I wish 
them well. 

SHRI V. B. RAJU: After ell, life is continuous. 
In fact, a nation's image is built up on how it looks 
after the representatives of the people in Parliament 
and the primary school teachers. That is how things 
are viewed. Is the Government really interested in 
keeping the life-style of Members who are 
stationed in Delhi, in seeing that they maintain 
certain standards, at the same time creating certain 
facilities which will make the Members involve 
themselves in the business of Parliament? Why 
should there be this sort of an ad hoc approach? 
This is called a 60-day B>'11. Why is this 
amendment brought here? Some Members have 
been deprived of the facility because they were 
short of sixty days because of a contingency. 
Tomorrow supposing the House will be dissolved 
only after one year, are you going to bring another 
amendment? As you know, Indian Parliament, 
particularly Lok Sabha, the other House, is not 
assured of a permanent tenure;   When you 

 

THE VICE        CHAIRMAN      (DR. 
RAFIQ ZAKARIA):   I wanted to take 

the precaution. 
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prepare a legislation, when you bring an  
amendment, it must be well considered in all 
its aspects, future, past, everything.   What is 
the fun of bringing  an   amendment  for   every   
small contingency wasting so much precious 
time of Parliament?    In fact, Parliament  has  
become    a    manufacturing house of 
legislation and legislations become  very 
complicated because  bills are not well 
considered.   At one stage it was agreed that we 
should have a committee     system     in     
Parliament where theft things will be 
thoroughly considered.    But that  was  
sabotaged by   some   Ministers   at  that  
itime—I know that—because they felt that 
their independent    power will    be    eroded. 
Luckily the Kerala Assembly is experimenting  
on  it.  They  have  sent  us  a document    a1ro 
on this.    The    Parliamentary   Affairs   
Minister   is   a   very well-meaning Minister.   
He is a young man.   I am sure he will consider 
the matter seriously, because he may have to be 
in Parliament much longer than some   of us, 
because we are old and we will   go   back  
soon.    Therefore,   this piece  of   legislation  
must  have been thoroughly considered. 

Let me say a few words about the state of 
affairs of the existing Members, the sitting 
Members. When was this amount of Rs. 500 
determined, Mr. Minister? In 1954. What has 
been the price inflation since then? Even 
between February 1978 and January 19R' it has 
sone up by 40 per cent. It should be considered 
that a Member has to maintain two 
establishments. Probably Patna may be very 
near to you. But a Member coming from Kerala, 
from Madras, from Trivandrum, has to undergo 
a lon<r and tedious journey, under great strain. 
But apart from that, some Members have to 
maintain three establishments: at the village—if 
he is coming from a rural area—, at the State 
headquarters and then at Delhi. . Do you %ink a 
Member can honestly get on with your Rs.  500  
salary? 

SHRT      N.     P.     CHENGALRAYA 
NAIDU (Andhra Pradesh): Rajugaru, 

you mean three    establishments    or three 
families? 

[THE    VICE-CHAIRMAN    (SHRI    ARVIND 

GANESH KULKARNI)  in the Cliair] 

SHRI V. B. RAJU: It is/ only preserved for 
reserved Members and not for all and they 
cannot afford. If they can afford, I do not 
know how it will look like 

Now. Sir, the Members are given only five 
hundred rupees as secretarial allowance. What 
does it mean? What do you mean by that? Can 
we have a stenographer for five hundred 
rupees in Delhi today? Is it possible? Can we 
have an assistant with this money? Now, this 
sort of pittance, this sort of charity, you must 
forget about. I know everybody would like 
this, but nobody would like to say so. They 
would like to have it and no one would say 
anything about it. This is hypocrisy, as I  call 
it.    Very  recently ... 

SHRI R. RAMAKRISHNAN (Tamil 
Nadu): Mr. Raju, it is a part of our national 
life. 

SHRI V. B. RAJU: Hypocrisy is a fine art 
in this country. You see the House of 
Commons Members and how they have been 
treated very recently. Mr. Minister, I would 
request you to go into it and revise the scale of 
allowances. You take a realistic view and don't 
be ashamed of it. We are not given any 
luxuries. But, actually, we are given only the 
n":inimum standard of living. Mr. Minister, if 
you have to invite us to a dinner, we have to 
think twice before accepting it. because 
cannot afford to Day for the tax; tc and fro. I 
myself avoid goinr; to social functions and 
dinners only because <of the travel difficulty. 
When my case is so, a person who has been 
here for more than a  decade, what about the 



 

fShri V. B. Raju] 

new Members who have come? 1 think the 
legislative assemblies have been much wiser 
than we are here. Take the case of Karnataka 
from where Mr. Shankaranand comes. Seven 
hundred rupees is the salary and Rs. 51 is the 
actual daily sitting fee. Then, a sum of three 
hundred rupees is given for other things. In 
Andhra Pradesh, they give houses free of rent. 
They give for a member and his spouse passes 
in the State transport to go round the State. 

SHRI MULKA GOVINDA REDDY 
(Karnataka): In 'Karnataka, houses are given 
free  of rent. 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI SHIV 
SHANKAR): Ministers get Income-Tax  also. 

SHRI V. B. RAJU: So, do you want ug to 
beg you? You are also suffering and I know 
your ministerial salary is very meagre. 
Therefore, I am putting forth this point out of 
reason and not as a matter of criticism. I hope 
I am speaking for all tfie Members even 
though I do not have that much of a 
representative capacity. But these are the 
feelings which I am expressing now and we 
don't need much of debate on this point. 
Everybody must be looked after well. I mean 
to say, quite comfortably here. Sir, in the 
Indian situation, when a politician gets out of 
the legislative office or whatever office he 
holds, he has no other profession to fall back 
on. But it is not so in the Western countries. 
The moment he goes out, there is a place 
available to him. And, Sir, the Indian public 
workers are not experts who come to the 
Houses here. So, you must make them feel 
comfortable and contended in the sense that 
they are able to give more importance and 
more time to the business of the Houses. 

- 

SHRI NARASINGHA PRASAD 
NANDA-. To make them more functional. 

SHRi V. B. RAJU: We are not to be worried 
about our economic constraints and our 
economic miseries. Take the elections of the 
Lok Sabha.. The Rajya Sabha elections may 
not be so costly. How costly they have 
become now! You are punishing those who 
cease to be Members on the dissolution of the 
lower House.,I take the Lok. Sabha Members 
as tenants-at-will. The landlords can chuck the 
tenants out at any time, at will. If not now, at 
least it was so in the past. But a Member of the 
Lok Sabha can be chucked out in two ways: 
One, by the electorate he may be thrown out 
and, number two he may be thrown out on the 
dissolution. Of the house by the President You 
don't pay these who have not been there for 
full^nve years. As a matter of fact, a Member 
who has been there for the shortest duration 
must be paid more. You go into the logic of 
this. If is not for his mistake that he is actually 
going out. It is only because the House is 
dissolved. So, in reality, a Member who has 
been there for only one year is in an aweful 
position, or a person who has been there for 
two years is in an aweful position. Do not 
measure like a tailor. Why do you do so? 
When once he is a Member, whether it is five 
years or ten years, he must get a pension of a 
thousand rupees. You should look to the 
dignity of the representatives of the people. 
They are the representatives of the people and 
they are not civil servants, they are not 
permanent civil servants. Therefore, I would 
request you earnestly to take the advice of the 
wiser Members of both the Houses, to consult 
them to have a committee on this and go 
thorough'y into the working of Parliament and 
also into the contribution made by the 
Members *and also to find out why they are 
not able to make contribution. In fact, they 
should study more.    There 
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should be study    classes conducted by senior 
Members. All these are not present here. In fact, 
Members of Parliament should travel more. They 
should tour the country first before    they see the 
world outside. Tell me, how many Meir.-bers in 
this House have toured the whole of India?  Even    
myself having been for ten years here, could not 
go all over India. I would not go to the Anda-
mans. 1 hope to cover that place this year.   You   
must   make   it   convenient. You are the 
custodian of the interests, o? the Members. Mr. 
Minister. We are looking to  you.     Mr.   
Raghuramaiah used  to   take   a  lot  of  interest.    
He always  had  time  for   Members.     In some 
States, they give house-building advance of Rs. 
45,000 to enable them to  build houses.    Some   
States    give Us. 30,000 as advance for purchase 
of a car.   I think they have shown more wisdom.    
If we seek these things, we fear the people may 
not  take us     to be  Gandhians.    We want  to  
pretend we are Gandhians.   We are not.   Let xis    
not    deceive    ourselves.    We    are entirely 
different.  Just now  we  have passed a legislation    
about    environment.  Now  take  the  social     
environment.    I  know  how   a  member  has 
actually  to look to his   constituency, how  to   
feed   the   people   who   come here,  how  to  
keep   them happy  and "how  to  see  that  their  
work  is  done. I   need  not   repeat   these   
things.     I think the   Minister  has    already  ap-
preciated what my feelings have been. 

Now, coming to the 60 days, I did not move an 
amendment. Sixty •lays has no relevance. Forget 
it. I do not think that since something has hap-
pened earlier you should keep these 60 days. 
After some time "you delete these sixty days. 
Some Assemblies have fixed Rs. 50 every month 
for one year, for two years R's. 100 for three years 
Rs. 150 and so on. Now they have put a ceiling. J 
do not mind a ceiling even if it is a thousand ! 
rupees.    A  political  pensioner  has  to 

be looked after well. It is our duty. Why do 
you want to bargain on these things. Mr. 
Vice-Chairman, Sir, I think you also share 
our feslings, I am sure (Interruptions). 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): I cannot express 
them here. (Interruptions). 

SHRI V. B. KAJU: When you were here, 
you were fighting for the small-scale industry, 
fighting for agriculturists; you fight for many 
things. 

DR. BHAI MARAVIR: When he is here 
he is A. G. Kulkarni. But in the Chair he is 
just like a machine which has no sentiments. 

SHRI V. B. RAJU: You will also take the 
earliest opportunity to fight for the interests 
of Members of Parliament. 

Thank you, Mr. Vice-Chairman, for giving 
vr?e this time. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Ramanand 
Yadav.    Ten minutes. 

SHRI N. P. CHENGALRAYA NAJDU:   I 
also want to ... 

THE VICE-CHAIRMAN, .. (SHRI 
ARVIND GANESH KULKARNI): You tell 
the Minister, because here there  is  nothing. 
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THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH ,KULKARNI): I cannot follow your 
horse type. I do not know whether it is 
parliamentary or unparliamentary. 

 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Ycu are a farmer.    You 
can go out. 
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SHRI MANUBHAl PATEL;    Sir,    I was 
expecting that the hon. Minister for  
Parliamentary  Affairs  who  is  .so tactful and    
courageous,    would    not come  with such a 
half-hearted measure in the form of this Bill    
which lacks courage and also the experience 
which he was sharing with us because he also 
comes from the rank and file, from workers' 
group; he also is experiencing the same 
difficulties as other Members.    Mr. RajU has 
rightly said that it becomes    very    
embarrassing for Members to ask for certain 
amenities as if it is for themselves.    The 
amenities which  are  being  requested for, are 
not for themselves personally but in  
performing    their    duties    as 
Parliamentarians,     members    of    the 
highest    national    forum   here.    Tha 
difficulties which they experience and face,  I 
think,  should be the concern of the whole 
nation.    But because  it is for both the Houses 
to    pass    tha legislation,   it   has   come  
before     tnis House.     So,  it is for  the  
institution, not individually for A, B! or C.    
So, I  expected  that  the  Minister    would 
come  with    a    comprehensive    Bill. This is 
a very limited amend-4 P.M.      ing Bill. This 
only pertains to the  first  three    Lok  Sabhas, 
the   First,   Second     and    Third    Lok 
Sabha;.     This     is     a     discrimination; 
because these three Lok Sabhas were short by 
sixty days, you are granting this concession 
and you are not granting the same concession 
in regard to the Fourth Lok Sabha, which 
enjoyed a. tenure of four years and which was 
dissolved by none of the fault of the Members, 
.but at the sweet will of the Government.    
What   was their fault? "Why  have  you   
excluded  the  Fourth Lok Sabha from this?   
What will hap. 

pen to the Fifth Lok Sabha and so on? This sort 
of discrimination bat-ween a Membar and a 
Member, I think, is not a 8°°d step. Once a 
Membsr is elected and he takes oath, there 
shou'cl be no discrimination between a 
Member and a Member. Suppose, a Member 
takes oath here, in the Rajya Sabha. He is a 
new Member. Suppose, ne dies within one day 
after taking oath. Because he has not spent five 
years, will this not apply to him? Government 
should hava considered all these things. As far 
as the scope of this Bill is concerned, I would 
request the hon. Minister, who has sympathy 
with the Members because he is one among 
us, to consider this and ne shou'd see that there 
is no discrimination between the First, Second 
and Third Lok Sabhas and the Fourth and Fifth 
Lok Sabhas. There should be no discri-
mination between a Member and a Member 
whether he has taken oath and spent five years 
or he has spent two days °r nva days. He 
should consider this. It seems, the bureaucrats 
who have prepared this Bill ha.ve not applied 
their mind to thv human aspect. Members are 
human. They work hard. Hence, this huvnaii 
aspect should also be considered would not 
like to go into the details. Mr. Raju and Mr. 
Yadav have very ably  pointed  out  these  
things. 

Another discrepancy is in regard to 
pension. The hon. Member, Mr. Yadav, has 
suggested one thing. But there is one another 
discrepancy. When a Member is there and he 
is a freedom fighter, drawing pension, which 
is now called Sanman pension, irrespective of 
his income, he can draw that pension and he 
can also draw the allowances and so on as a 
Member, when he is a Member. But when he 
ceases to be a Member and when he becomes 
a pensioner of Parliament, he wil] have to 
draw this pension minus the pension t0. which 
ne is entitled as a freedom fighter. 

AN HON.  MEMBER;   Whatever he 
chooses. 
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SHRI MANUBHAl PATEL; I think, this 
should also be considered. There are other 
points which should also be considered and 
a comprehensive Bill should come before 
the House. Why should you put us into this 
embarrassing position, every time requesting 
us to grant this concession? Could you not 
have included the rail journeys and so on? 

Now, Sir, a Member is allowed   to travel  
with  his  wife  or  spouse  only once  while a 
Session  is on  and she can go back from. Delhi 
to the constituency only at ihe end of the 
Session. In between, if she goes, the pass will be 
invalid.    A Member has to spend from his 
pocket.    Is it ever possible for  us,  during the 
long Budget Session which goes 0n f°r three 
months, keeping the children at home?    Is it 
ever possible for the wife to come at the 
beginning of the Session and stay with the 
husband till the end of the Session and not care 
for the children a.t home?    She  may have to  go    
in between.    What    happens    to    that? you 
should have considered this.   What happens   to    
our     intermediate     air journeys?    You have   
allowed  Members to  make  intermediate  air  
journeys.   But they ca.n use it only when the 
House is in Session.    But in between Sessions, 
what happens?    It lapses.    Is it possible for a 
Member  Lo utilise tne intermediate  air    journey, 
spending  three  or   four  days  outside Delhi,  
when  the  Session is on?    He can spend only 
one day and the next day he has to come back.   
Otherwise, he cannot attend the Session.    If he 
comes     late,  he  will     lose  the  daily 
allowance  also.    These   are so many details 
which    should be    looked into and these are 
not excessive demands. I am not talking about 
other things. I krow; it is the experience of most 
of the Members that when the salary bill comes, 
sometimes, we have to pay from our side.   The 
total amount does not come.   There are many 
deductions      1 on account of telephone, water, 
hous rent and so on and we are left with Rs.  5 or 
Rs.  10  at the end    of    the month.    This is the 
position.    So,  if you are prepared to consider all 
these 

things, it is well and good; otherwise, may I 
suggest; Take total care of th.e Members. 
Take total care of the Members, give them 
free house, free food, free clothes, free 
transport, give them everything, look after 
them fully and let them perform their duty. 
When a doctor or a professional law. yer or a 
person with some other profession enters either 
of the Houses, he loses his practice, he 
neglects his profession and the result is that he 
has to lose at both the ends. And those who 
are non-professionals, who are politicians, 
who are solely dependent on this, they are 
full-time members and they have no other 
livelihood. Taking all these things info 
consideration, I would request the hon. 
Minister to kindly come before this House 
again, during this session itself. 'This should 
not be dalaj'ed. Otherwise, everytime this 
becomes a subject of discussion in the public, 
and in the eyes of the public we are looked 
down, as if we are begging- for something. 
This is n°t good for the representatives in the 
highest forum of the  country. 

I would, therefore, request you to kindly 
look into this and please come forward with a 
comprehensive Bill so that the real 
difficulties being faced by  the Members  are 
removed. 
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SHRI R. RAMAKRISHNAN: Mr. Vice-
Chairman, Sir, I think there are a few people 
in the Government who get a peculiar 
pleasure in making pariiamei7ta2"ians like 
the poor boy in the 01iver Twist always 
crying fir more. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIA. MENTARY 
AFFAIRS (SHRI SITA-RAM KESRI): I 
hope you will not take it. 

SHRi R. RAMAKRISHNAN; The point, is, 
I am not speaking for myself. With the grace of 
God, I am in a fairly good position to perform 
my duties as a parliamentarian with or without 
this allowance. But why this hypocrisy?   
About six or eight months 

ago; 425 Members of Parliament from both 
Houses of Parliament gave a petition to the 
hon. Prime Minister through the Minister of 
Parliamentary Affairs-. At that time, with due 
respect to Madam, she said that it was not the 
right time then as there are so many poor 
people. "We will see later". But when is that 
day goinf to come? Can any person—whether 
he is a Minister, or a Deputy Minister or a 
Member of Parliament—cross his heart and 
say that he is living on a thousand rupees? I 
will ask like Jesus Christ—I am not a 
Christian but I will ask like him—why this 
hypocrisy? On the other hand, if you want 
people to be more constructive in their 
commitment and dedication to Parliament, 
you fix strict attendance rules or make them 
more rigorous than they are. Now people can 
come and sign and sit in the Lobby and 
gossip) in the Central Hall and go away. 
Make attendance compulsory. Make their 
contribution more effective. Say that a person 
should attend at least one day in a week and 
not just sign one day and then come back after 
15 days. You please do .ill these things and 
make their participation more effective. My 
friends in the press are there. With due respect 
to them, I may say that whenever there is a 
plea for a rise in the salaries of the MPs, the 
newspapers come out with all the facilities 
a.jd perquisites, half of them imaginary, 
which the MPs enjoy. You cut out the foreign 
tours. This is with due respect to all the 
Members. Let them not mistake me. I 
understand the Railway Convention 
Committee is going to Japan, the Far East and 
other places, to see the working of Railways 
there. The Hindi Committee had gone to see 
about the use of Hindi. All these things you 
can cut. But make secretarial assistance a.vail-
able to them, say, for instance, a stenographer 
or a parliamentary assis. tant to take out the 
clippings and doing other things. You give 
them assistance in the form of stationary and 
postage. A US Senator enjoys many facilities. 
But that is a rich country. We cannot claim 
parity with  them.    But at least this    much 
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assistance can be given to the MPs. The hon. 
Minister in informal chats with the leaders 
and whips of pa-ties said that he will try to 
make some adjustments, as Mr. Manubhai 
Patel said, between the air fare and make 
provision for first class travel by the 
companion. If the Government feels that they 
should not be entitled to take any companion, 
let them say so and abolish it. But at present 
one person is put in first class an-d the other 
person is put in the second class. What is the 
point in that'? This can definitely be 
considered. 

Only one more thing. There is a iot of 
feeling going around about the house 
facilities, telephone facilities and various 
other facilities like medical facilities and other 
things. These are not very big things. Can the 
Government bring out statistics as to how 
many Parliamentarians actually use these 
facilities in the proper manner. Let them he 
very strict about these and not say: Are Baba. 
yeh sab MPs ke waste hain; they require these 
things. See how far these are being misused. 
If there is any mis. use, that should be 
checked. If I am guilty of a misuse, I must be 
punished. But the genuine things you please 
consider and give them. That is my humble 
suggestion. I have been forthright.   Please 
pardon me for that. 
THE VICE-CHAIRMAN: (SHRI ^ARVIND 

GAMESH KULKARNIV. Do you want to 
speak? There is no time. (Interruptions), I am 
here to listen to everybody. But the time allotted 
is one hour and the Minister has to give the 
reply. 

SHRI N. P. CHENGALRAYA <DU: Mr. 
Vice. Chairman, they have brought this 
amendment now. They should have brought it 
long ago Sir, when you call for the elections, 
the people elect you for a term of five years; 
they never elect you /or a period of one year 
or two years or three years, it is the President 
of India or the Government of India which is 
responsible for the dissolution of Parliament. 
So a Member is not at all responsible for it.    
So when 

it is less than five years, they should treat this 
as a term and give them pension  accordingly. 

Now, Sir, I am glad the Minister has at least 
brought it now. But it     fays here '-from now 
onwards" those Members who were there in 
the first three Parliament  sessions  will  get  it.    
But they were deprived of ft long ago. How 
many such people are living and how many 
have died?  Why can't you give a retrospective 
effect for those who are still living? They are 
poor  people. Why t  you  do  it?  There  are 
very  few such people, not in hundreds and 
thousands, because many people have died. I  
appeal to  the hon. Minister to consider this. 
Do not say about it "from now onwards"; they 
should be    given a  retrospective effect. Ail 
those    who suffered  previously  should   be     
benefited. Sir, I appeal to him... he is not 
listening,  Sir,  what   am   I  to  do?     I appeal  
to  him,  Sir,  kindly  to  give  it retrospective  
effect.   There  are     not many   such   persons.     
Many  persons have died.   There only a few 
persons. Please give to them also the    same 
'facilities      and    other     things.    The 
people elect them  for one term, not for one 
year or two   years.    If    the Government is 
responsible    for    the di'sohition,  the    
Government    Is    at fault,  and not the 
electorate or    the Members.    So,  I request 
that if you dissolve the House after three years 
or four years, the concerned Members should 
be e igible.   Even the   Fourth Lok  Sabha  
Members must get     this benefit,  not  only  
the First  and     the Second Lok Sabha 
Members. 

Regarding the daily allowance and other 
facilities, I will tell only one word. Mr. 
Ramakri'shnan's point is correct. There are 
some people who are financial^ sound. There 
are some people who can live on even Rs. 10/-
per day. They need not draw Rs. 50/-Tliey can 
draw Rs. 10/- and they can surrender Rs. 40/- 
to the Government There is no objection to 
that. There are some people who cannot cope 
up with Rs. 51/-. When I had a occasion to 
speak when the Bill raising    the 
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daily allowance from Rs. 31/- to Rs. 51 was 
introduced in the Lok Sabha. At that time the 
communists opposed the Bill. But outside 
they said that they would only oppose it, but 
they wou'd draw it. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): You have made 
your point. 

SHRI N. P. CHENGALRAYA NAIDU: 
Those who oppose it, need not draw it. Those 
who want the daily allowance, they can draw 
it. About 440 people signed the petition for 
the amenities. Let the Minister consider it. Let 
them bring it before Parliament. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): That ia all right. 
Mr. Shawl pjease. The time is very short. 

SHRI GULAM MOHI-UD-DIN SHAWL 
(Jammu and Kashmir): Mr. Vice-President, 
Sir, as far as we, the Members of Parliament, 
are concerned, it is an embarrassing question 
to say anything about our salaries and 
allowances. I wou'd humbly submit that the 
first thing we should shun is that 
embarrassment because if we are honest to the 
cause, if we are honest to the people, to the 
country, we should never feel ashamed of say-
ing anything about ourselves, our difficulties 
and all that. 

There are simmering discontent among the 
Members of Parliament since l^st year. When 
I contacted my hon. friends, they said that 
there was a petition and that they were look-
ing into it and that they would see what the 
result would be. But later on we were told, 
indirectly of course, that the people would be 
thinking something, that they would be think-
in n that the MPs were so conscious of, were 
so anxious about, their own salaries and 
allowances and that they were not thinking of 
the people at large. That is not the position. 

Sir, as tar as the .tress or    oxner media in 
the country are concerned, they must fully 
know what difficulties we encounter day by 
day. As far as the Members of Parliament are 
concerned, of course, there are two categories-.    
There are some Members—we do not envy 
their lot—who    are    in better positions.   But 
think of    those Kembers    whose only  source  
of income was the practice at the bar.   We had 
to give it up.   Whatever the income,  we—had 
to give it up.     Even during the inter-session—
we    cannot attend even a petty    criminal case, 
much  less  a   civil   case   in    a High Court or 
the Supreme Court.   But the question is, as far 
as our dependents are concerned and as far as 
we ourselves are concerned, we talk of our 
necessities,  we shall    never    talk oi the  
luxuries and we do not talk of the comforts 
even. But we are essentially concerned with 
our    necessities. And  the bare necessities we 
do    not get. As far as his Salary, Allowances 
and  Pension  of  Members  of  Parliament Act 
is concerned, there was an amendment in 1977.   
But there are so many   loopholes in     that    
Act.    We laugh at time when we see what is 
going on here.   It is in a lighter vein that  I haj  
called the MSA    section here not as the 
Amenities Sec^on but as the Enmity section, 
enmity towards us.    If  we   go  there  and  
present  a bill, there are 101 rules to deny us all 
those thrngg for which we have spent. Mr.  
Yadav said that he  had to put up a "shamiana".    
I think he    could get for Rs. 700 on credit a 
"shamiana", but we cannot get even f°r Rs.    
100 anything in the bazar.    Such i's our 
condition.   We shou'd not be afraid of saying 
anything because these are the dictates of our 
conscience.    We    are Members °f 
Parliament, members of the highest legislature 
in the country, but  we  suffer in so many    
respects. Regarding our TA/DA, Sir,   you will 
kindly see that we are allowed to take our 
spouse in one journey.   But when we go back 
or sometimes when    we travel, we are not 
allowed to take our spouse.    Why" should the 
spouse   not be    allowed? As far   as the 
telephone is concerned, there are so many calls 



287    Salary. Allowances mid  [RAJYASABHA]   Members oj Parliament      288 
Pension of (Amdt.)  Bill, 1980  

[Shri Gulam Mohi-ud-din Shaw] 
free. But We are tp pay our rent, we are to pay 
the water and power bills. And there hardly 
remains anything. I should say even the 
poorest labourer earns more than what we get 
from this Salary and Allowances Act. Sir, as 
far as the present Bill is. concerned, I would 
only submit that I am reminded of one couplet 
of Iqbal. 

As far as we are concerned, we demand much 
more. As for this pension and sixty days and 
all that, leave this jugglery aside. Come boldly 
with a comprehensive Bill. I think every 
section will support it except tbe hon. Member 
there. I could not understand my friend there 
who spoke in chaste Hindi. I could not follow 
him. But one thing is clear. Tf any hon. 
Member thinks that he should not get that 
salary, he can surrender it, of course. But don't 
call it salary. My humble submission is, as a 
lawyer, I, used to call it honorarium. Call it 
honorarium and pay us in such a way that we 
are able to maintain our dignity. Travelling in 
First Class or ACC is not for our comfort. 
Yes, we associate ourselves with common 
men. 

THE VICE-CHAIRMAN (SHRI ARVINB 
GANESH KULKARNI): Piease conclude. 

SHRI GULAM MOHIi-UD-DIN SHAWL: 
So, as far as this Bill is concerned, I would 
support it, But I wou]^ request, humbly 
request, earnestly request the hon. Minister to 
bring a comprehensive Bill I should say, 
without any further delay, ao that we are able 
to meet our needs. 

HE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): Mr. Jha.   
Three minutes. 
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THE     VICE-CHAIRMAN       (SHRI 
ARVIND       GANESH       KULKARNI): For  
ladies purposes? 1810 RS—10. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Perhaps for widows 
one can understand but perhaps Government 
must be thinking to give some incentive so 
that you can find... .(Interruptions) 

SHRI BHUPESH GUPTA (West Bengal): 
I am almost inclined to sympathise with you. 
But I have no companion. 
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SHRIMATI PRATIBHA SINGH: Why? 
Has there been no widow or widower in the 
Opposition? In the same category have you a 
spouse, whether legally or ilegally? We want 
to know that, because even in the Opposition 
there are people like your leader, Atal Behari 
Vajpayee who is a bachelor.   So... 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): I think the hon'ble 
Member will suggest to Mr. Vajpayee instead 
of suggesting to Mr. Bhupesh   Gupta. 

DR. BHAI MAHAVIR: That is what I am 
suggesting; it may be that the Government 
wants to solve the problem of bachelors. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Bhupesh Gupta 
is pretty senior. Who will marry him? He is 
already 70 now. 

SHRI BHUPESH GUPTA: It is true that 
both Vajpayee and myself fortunately or 
unfortunately are bachelors. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): But you are not an 
eligible bacheloi. (Interruptions). 

SHRI BHUPESH GUPTA: We are 
bachelors. But Mr. Vajpayee is a bachelor 
with a difference. (Interruptions) . 

 

SHRI BHUPESH GUPTA: Sir, in I this Bill, 
there is nothing much to speak about. How the 
six days have I been calculated, I do not know. 
But, Sir, on the face of it, once you accept the 
principle of pension, well such anomalies should 
be removed. (I?iter-ruptions). Will the Minister 
stop disturbing us? 

Sir, a Member has raised a big question and, 
also, Sir, in a way, Shrimat) Saroj Khaparde has 
raised this point. There will be controversy over 
it in this case. (Interruptions). What is it all 
about? I 

SHRI MANUBHAI PATEL: They are 
saying that you should not call Khaparde as 
"Mrs. Khaparde", but as "Miss Khaparde" 
only. 

SHRI BHUPESH GUPTA: Excuse me. 
(Interruptions) I apologise to you. May God 
bless you! 

SHRIMATI SAROJ KHAPARDE: S£r, in 
Maharashtra—you come from there and I 
hope you will agree with me—nobody will 
call a girl, after her crossing a certain age, 
even though she is unmarried, as "Miss so and 
so". They will call her as "Shrimati so and so" 
only. They will call me -'Shrimati Saroj 
'Khaparde". "Shrimati" is supposed to be a 
respectable word there in Maharashtra. But 
you were not born in Maharashtra, Mr. Gupta. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNT): Madam, Mr. 
Bhupesh Gupta is a Barrister from London 
and, in foreign countries, even up to the age 
of eighty years or so, they call a woman as 
"Miss..." only, whether she is a widow  or not.   
(Interruptions). 

SHRI R. RAMAKRISHNAN: That is why, 
Sir, the Women's Lib people do not want this 
"Miss" and "Mrs" confusion. So, they simply 
say "MS" I do not know whether in Hindi an 
equivalent to that has been found. 
(Interruptions). 

 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Yes, Mr. Bhupesh 
Gupta. 



 

SHRI BHUPESH GUPTA: Sir, as far as 
England is concerned, the less „ said, the better, I 
am not one of those •who start calling "Mrs." as 
"Miss"-But I know of many people who, for 
obvious reasons, prefer to call "Mrs." as "Miss" 
as Mrs.! (Interruptions). Now, insofar as what she 
has said, in Bengal also, we always call 
unmarried girls as "Shrimati". It is a highly 
courteous expression. I find here that "Shrimati" 
is used in respect of married women only. But, t 
in West Bengal, we use the word "Shrimati" in 
respect of others also. So, Sir, at least on the issue 
of her being a "Shrimati", we two are in 
agreement and there will not be any walk-out on 
that, I know. 

Now, Sir, coming to this Bill a? I said, it 
requires a little thinking. I am feeling a little dis-
turbed. The whole idea of pension and other 
things came. My friend says that we should not 
take it. Many are taking it. Now it has come to 
stay. In other~States also, Sir, pension has come 
to stay. We cannot now say, "Well, we reject it" 
and put up a brave face. We have our own ideas 
about it. I And this in most of the other countries 
also and it is permitted there and this should be 
permitted especially when MPs come from the 
poorer section3 of the people, as I indeed they 
should come gradually, and the more, the better. 

Now, Sir, one thing is causing anxiety and 
1 strike a note of warning here. During the 
emergency there was a big lobby.    I was 
myself lobbi- 

'ved for raising the salaries, allowances and 
what not, and I felt like saying: Why don't 
you go to the State Bank of India upstairg and 
run away with cash? T almost felt like saying 
that. Now I will not say anything more than 
that.   Discuss it from the point 

^ of view of principle. We want to put up a 
good image of Members of Parliament—all of 
us, no matter which party we belong to. We 
want the p-estige    and    credehility    of the 

institution itself. Now, Sir, when w« hear that 
lobbies are working for raising the salary, 
allowances, daily allowances, by • hundred 
per cent, seeking railway passes, air-
conditioned railway accommodation, com-
panionship and other things—I can 
understand many    other facilities of 
that type ____ (Time bell rings) It is not 
that I am opposed to extension of some 
facilities. You discuss it and extend all what 
you need. But, Sir, if, for example, we raise 
our salaries by hundred    per cent,    
emoluments by 
hundred per cent ______ (Interruptions) I 
know that you will not do it. I am not blaming 
anyone of you. But you see, my dear friend 
Saroj, you do not seem to be aware of all the 
lobbies. Some lobbies you are aware of. But 
some of these lobbies do not come to me 
because they think that I may be a difficult 
person in such matters, because they think I 
am an out-dated person. I do not want a 
terylene shirt or very expensive suits and all 
that. You can understand... (Interruptions) 

SHRIMATI MONIKA DAS (Karna-taka): 
You have no children. You cannot have the 
feeling... 

SHRI BHUPESH GUPTA: You are the 
embodiment of our womanhood. 
(Interruptions). 

Now, Sir, I ask the Minister kindly to 
ponder over it. The emergency mentality has 
come. The LIC officers are being denied any 
rise in their salaries. Public sector people are 
being denied it. Many others are complaining. 
They are not going to get any rise in their 
salaries and all these kinds of things. Just at 
that moment if you... 

SHRIMATI MONIKA DAS: One minute. 
When we go to the States, somebody asks us: 
"What ig your pay? You are Member of 
Parliament". Then I tell him: My pay is Rs. 
500 per month. They hardly believe that my 
pay is Rs. 500. Even a bank peon is getting 
Rs. 600. We Members of Parliament are 
getting Rs. 500. 
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SHRI BHUPESH GUPTA: I think I 
understand the Marathi lady better than I 
understand the Bengali lady. (Interruptions) 
With all respects to my sisters in Bengal, I am 
not at all against it. You discuss it as you 
think best. Come to your own conclusions and 
come together. But one thing, do not go in for 
what was done during the emergency. Many 
of you were not there. I do not blame any one. 

SHRIMATI    SAROJ    KHAPARDE: 
You agree for the companion then? 

AN HON. MEMBER: Lady companion. 
(Interruptions) 

SHRI BHUPESH  GUPTA:     I  can 
well understand Shrimati    Sarojs concern for   
companionship just as I do about mine.    But at    
the moment I am not dealing with that.    
(Interruptions). This subject has    various    as-
pects.    Companionship  is  a proposition 
which    is highly     complicated. 
(Interruptions).... In     certain     situations.   It 
is not just an economic proposition.    If it    
were an    economic proposition, we    could    
settle    it just now.     But you know  very well  
as well as the others do that the concept of 
companionship    is something very elastic.   
Therefore, I would not go into    it. It     is the     
commonsense thing.   If he travels with me as 
my companion or I  travel with him  as his 
companion, no complications arise. But 
suppose something happens.    (Interruptions)  
Much as  I  would like to travel with them, I 
would hesitate to travel with them.    But it will 
have objective complications and not subjec-
tive complications. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Shahi, please 
start now. Mr. Bhupesh Gupta is not listening 
to me.   What can I do? 

SHRI BHUPESH GUPTA: Well, we are 
not concerned with companionship. It is not a 
Bill for companionship. (Interruptions) Some 
amendments have been given.    Some 

Congress(I) friends have also given amendments. 
You may consider them. One thing is quite clear. 
I have been appalled by the reports * reaching 
me all the time to raise by 100 per cent or 150 
per cent of what we are getting and a pass for 
first-class air-conditioned travel. In fact, the air-
conditioned first-class should be abolished. That 
is all I want, Mr. Minister for Parliamentary 
Affairs, ' whenever you do such things, please 
have due consultations and consideration from 
this angle and don't yield ; to the pressure of your 
lobby. Once again, all my companions, I thank 
you for the kind hearing and I can tell you that 
everyone of you would be welcome as my 
companion notwithstanding the fact that there 
are^ complications in some cases. 
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THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Jain, you asked 
for three minutes. 

SHRI J. K. JAIN (Madhya Pradesh): No, 
Sir. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): If everybody says 
no, no, I cannot conduct the House like this. 
Mr. Jha spoke for three minutes. Now every-
body wants ten minutes. 
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MR.    DEPUTY CHAIRMAN:    The question 
is: 

"That the Bill further to amend the 
Salary, Allowances and Pension of 
Members of Parliament Act, 1954, be 
taken into consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We j shall now 
take up clause-by-clause consideration of the Bill. 
Clause 2. There are four amendments. Amend-
ment No. 3, Shri Vaishampayen—not there. 

 
SHRI N. P. CHENGALRAYA NAIDU:    

Sir, my name is there. 

MR. DEPUTY CHAIRMAN: Then you 
speak later on, not at this stage. So you are 
not" moving it. Amendment No. 5. 

Clause 2—Amendment of section 8A. 

SHRI BHISHMA NARAIN SINGH: Sir, I 
move: 

5. "That at page 1, line 13, for the figure 
"1080" the figure "1981" be substituted." 

The question was proposed. 

MR. DEPUTY CHAIRMAN: Amendment 
No. 6 by Shri Kalyanasundaram —not moved. 

MR. DEPUTY CHAIRMAN: The question 
is: 

5. "That at page 1, line 15, for the figure 
"1980" the figure "1981" be substituted." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That clause 2, as amended, stand part of 
the Bill." 

Shri Deshmukh—not there. Amendment 
No. 3 not moved. Amendment No. 4 Shri 
Ramanand Yadav, are you moving or not 
moving? 
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SHRI N. P. CHENGALRAYA NAI-DU: 
Sir, I am glad the Minister is interested in 
providing pension for tiie other people who 
are not able to get it. He has put 60 days. That 
is all right. Through oversight or bad drafting 
by the officials, the Members of the First Lok 
Sabha and the Second Lok Sabha are not 
getting pension from 1976 whereas others are 
getting. You have found out the mistake. 
When you want to help them by putting 60 
days, why can you not give them pension 
from 1976? Why do you want to give them 
from today? Is it not a discrimination? That 
why I appeal to the hon. Minister to consider 
giving it  retrospective effect. 

MR. DEPUTY CHAIRMAN: That point is 
there. 

SHRI BHISHMA NARAIN SINGH: 
Actually it is not possible at the moment to  
accept  the  amendment. 

MR. DEPUTY CHAIRMAN: There is no 
amendment. 

SHBI BHISHMA NARAIN SINGH: It is 
not possible because financial implications 
are there. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That clause 2, as amended, stand part of 
the Bill." 

The motion was adopted. 

Clause 2, as amended, was added to the 
Bill. 

Clause 1 (Short title) 

SHRI BHISHMA NARAIN SINGH: Sir, I 
move: 

2. "That at page 1, line 4, for the figure 
"1980" the figure "1981" be substituted." 

The question was put and the motion 
was adopted. -   . 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That clause 1, as amended, stand part of 
the Bill." 

The motion was adopted. 

Clause 1, as amended, was added to the 
Bill. 

Enacting Formula. 

SHRI BHISHMA NARAIN SINGH: Sir, I 
move: 

1. "That at page 1, line 1, for the word 
'Thirty-first' the word "Thirty-second' be 
substituttd." 

The question ivas put and the motion was 
adopted. 

MR. DEPUTY CHAIRMAN: Ihe question 
is: 

'That the Enacting Formula, as amended, 
stand part of the Bill.' 

The motion was adopted. 

The Enacting Formula, as amended, was 
added to the Bill. 

The Title was added to the Bill. 
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SHRI BHISHMA NARAIN SINGH: Sir, I 
move: 

"That  the  Bill,   as     amended,  ba 
passed." 

The question icas proposed. 

SHRI MANUBHAI PATEL: I am very 
sorry to state that the hon. Minister has not 
appreciated a very relevant point which was 
quite consistent with the amending clause of 
the Bill. I had requested, and had moved an 
amendment also, that the Fourth Lok Sabha 
Members should be included along with those 
of the First and the Second. 

MR. DEPUTY CHAIRMAN: That point, 
you have already made. 

SHRI MANUBHAI PATEL: I would like 
to make a request again. . . . 

MR. DEPUTY CHAIRMAN: All -ight. 

SHRI MANUBHAI PATEL: ....because 
this is a very half-hearted measure, a very 
limited one, and this discrimination between a 
Member and another Member, I think, is not 
proper. The analogy of dissolving the House 
within two months or so, does not apply here 
because that was for four years. Why should 
the Members of the Fourth Lok Sabha suffer? 
They must also be included. 

MR. DEPUTY CHAIRMAN: Rajya Sabha 
Members will not suffer. 

SHRI MANUBHAI PATEL: I am not 
having in mind the Rajya Sabha Members 
only. This is for a cause, for an institution. So, 
I would request the hon. Minister kindly to 
come again with a comprehensive Bill and see 
that along with other things which were su-
ggested by the hon. Members, the Fourth Lok 
Sabha Members who are being excluded in 
the amending Bill this time, are also included. 

SHRI HAREKRUSHNA MALLICK 
(Orissa): Sir, I would just like to invite the 
attention of the hon. Minister to consider one 
item, that is, protocol. It is not money that 
mutters. 1 demand 

with emphasis that protocol should be 
extended to ex-Members. That is number one. 
I was pained to read a letter from one of the 
ex-Members, Mr. 1I.V. Kamath, who is not 
only an ex-Member of the Lok Sabha, but 
who is also one of the living Members of the 
Con-stitutent Assembly, that he could not get 
a railway reservation from V.T. Sir, I demand 
that the Minister should consider the 
suggestion that on the Te" tirement of a 
Member, the pass should be converted into an 
identity card-cum-railway reservation card. 
So whenever a Member, who has to work in 
the cause of sicial service or in politic?, 
retires, at the time of handing over the pass, 
he should gel this facility. . . 

MR. DEPUTY CHAIRMAN; Yes, you 
have  made  your point. 

SHRI HAREKRUSHNA MALLICK: . .  . 
.because today those who are. . . 

MR. DEPUTY CHAIRMAN: Your point is 
clear. Don't elaborate. 

SHRI HAREKRUSHNA MALLICK: No, 
no,- let me make my point clear. Just one 
minute. Then some of the ! officers of the 
railways get a family pass even after 
retirement. So I think the ex-Members should 
be given either a railway pass to come to 
Delhi during at least one session of Parlia-
ment from their residence or every year they 
may be given some coupon for 10,000 
kilometres or whatever is the distance that 
you decide upon. That will enable the ex-
Members to remain the public arena. Today 
we are Members. Tomorrow we may be ex-
Members. So to keep these people alive in 
politics or in social service, this protocol must 
be maintained. 

Another point is—the Minister may check 
this up—in one of the States, in Maharashtra 
or Gujarat, they have made this pension 
admissible to all the Members, whether thejy 
have completed their term or they could not 
because the Assembly had been dissolved.    
Therefore, I say that Mem- 
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bers Ot the Lok Sabha which was dissolved in 
1970 and also Members of the Lok Sabha 
which was dissolved in 1979 should be given 
this pension a3 it is not their fault tbat they 
could not complete the term. That is number 
two. 

Another point is, when ex-Members come 
to Delhi, either in the Western Court or in the 
Vithalbhai Patel House, or in some such area, 
some accommodation can be earmarked so 
that they can come and stay there with the 
same privileges as the Members have. (Time 
bell rings) Then the ex-Members of the 
Constituent Assembly have no scope to enter 
the Inner Lobby of the Rajya Sabha. I think 
this shouJd be extended. (Time-bell rings) So 
the protocol should be extended to the ex-
Members also. 

MR. DEPUTY CHAIRMAN: I think the 
Minister has already replied to all the-points. 
There is no need for him to reply now. 

The question is: 

'That    the Bill, as    amended, be passed.' 

The motion was adopted. 

 

The House then adjourned at 
twenty-eight oabratog past 
five of the clock till eleven of the 
clock on Thursday, the 26th 
February, 1981. 

 


